ag&dﬂ,“]"ﬁ.,.h.,m Eﬂ{anﬁgw‘ﬁﬂ‘fﬁ,ﬁalﬂmﬁﬁﬂ SA’E-HA’
senvice ahd presently working as £2EEIC 6. ATTEMDAM T iisisiiiion
alia Rerein belaw the detalfs of tha é.i_f_-%fa!:sf{rﬁwh'fqmbké}ffﬁfmrémeg: bank balancs, ete.y of
myself, my spouse and dependants*:

Nata: ‘ul‘altt& of Enm:s f shares.i ﬁebcnture& 35 per tha fatest market value In Stntk
Exchange it respect of llsted companies and as per bnblfﬁ n"the case of non listed
companies should ba given.

* Dapendant here means a person substantially dependent on the income of the
employee,




-measurémentJ
-Curteht fMarket valua

T teﬁ]

"hr.jnmt: Wnemﬁiﬂ indicating the extént’ nf iofnt awnershm wﬂ%

iy

Mon-Agricultural Land
- g‘cattnnfs} _

(ch dues to depart
dealts;s w%’t sunniv of
erectﬂdh'

I

oy




33 e A ATN Il G P R T A DR RN M AR e B ek S A e
FRGCEATRE G IRty A ra T e B s anepa el e e ke g e

—
-

~

L

2

: A R : . E‘H' ' bk guzizt i
Bliesi AT AL e  DelsReont AL R AT AT
oate0h [0 ] o1y ‘epsetienit. L1 AR NI SO~

Please sign gach page of the declaration. Asset declaration form

must b in A4 size white paper with computer typed {single side)
in prescribed format. ;



